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Representation to Teachers in State
Legislative Councils

6633, SHRI S. A, DORAI SEBAS-
TIAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government are aware
of the demand of the primary sclool
teachers voiced in their recent Con-
ference held in New Delhi in the
second week of March, 1981 that they
should be given representation in the
Legislative Councils of .the States;

(b) if so, whether Government ere
formulating a Constitution (Amend-
ment) Bill for this purpose, follow-
ing the assurance of the Law Minis-
ter given in this Conference that Gov-
ernment would give priority to such
a Constitution (Amendment) Bill?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) Yes,
Sir.

(k) No such assurance was given.
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